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THE TRIPURA SAX,ES TAX, 1976 
AN 

ACT 

Be i t  enacted by the Legislarive Assembly of Tripura i n  thc Twenty- 
sevenlh Year of the Republic 01 India as follows- 

Short title, 1. ( 1 )  This Act may be called rhe Tlipura Sales Tax Act, 1976. 
exlent and 
mm~~cnccrncnL 

(2) It cx tends io thc whole of Tripura. 

(3) It shall come i n ~ o  iorce on such date as the State Government 
may, by notificadon in the Official Gazelte, appoint. 

Definitions. 3,. In this Act, unless there is anything repugnant in the subject or context- 

(a) "Commissioner" means the Cornmissioncr appointed 
under section 4 ; 

(b) "dealer" means any person who sells taxable goods manu- 
fac tured, made or processed by him in Tripura or brought 
by him in to Tripura from any place outside Tripura for the 
purposc of sale of Tripura '[and includes Government and 
any person making a sale under section 3A ; 

(c) "Official Gazctte" means the Tripura Gazette ; 

(d) "person" means and includes :- 

( i )  an individual, 

(ii) a Hindu undivided or a joint Family, 



(iii) a company, 

(v) at1 assoc i ;~ t i~n  OC pelAsolls or bocly ofi~~dividunls  whcthcr 
incorporaled or not, 

(v i )  a DCI);II .CIIIC~~ of any Govcl-nmenl, 

(vii) a local autl~ol-ity, and 

(vii i)  cvcry arlificinl jui-idicnl pcrson, 1101 Pullirlg within ally of 
(he prmecedi ng sub-cl:u~scs : 

(e) "pr.cscl-ihcd" meiuls p~.zscribcd by rules under rhis Act ; 

(f) "~,egisteced dealci-" 1nc;itls a dei~ler ivesistcrcd u~idcr this Act ; 

'[(g) "Si~lc" ulc;uns iuny Iransfel- of p~npel-ry, in goods foi-cash or 
dcferred p i iyme~~l  or- othcl valuable consideratiotl, and 
includes - 

(i) :my dclivsl-y oC ~oocls on hirc-purchase or any system of 
pi1yme111 i l l  ins~al~ilc[its. 

( i i )  iIiIy iransfcr of the rig111 lu use any p n d s  l'ol ally purpose 
(\~~lict l~ct-  ot- not I'or ;i speciried pcriod) for cash, clerc~'red 
payrilcnt or o h e r  \lalunblc cousider:~lion,  zlrltl such 
dc1i1~1.y 01- ~r;ulsfein or any goods shall be cleemed lo be n 
salc o f   hose goods by t l ~ c  person mitking 111e cle1iver.y or- 

t~.ansfer i ~ n d  a purchasc of those goods by the person to 
whom stlol~ delivery o r  tl-ausfeln . i s  madc but docs not 
include ;I Illorrsagc, hypothecarion, chargc or pledge ; 



(11) "sale price" used ill 1.ela~io11 to a dcalcl- mcnns tlic amount 
uf thc mnncy considcl-arion for [he sale on 1ax;tble goods 
rn;lnuC;~ctlrrcrl, marlr or processecl by him in 'l'~-ipura, or 
bl-ought by him i n ~ o  Trip1u.a finm any placc outside TI-ipura 
for thc purposc of s;dc in Tripurn, less iuny sum allo~vcd as 
c ; ~ h  discount ;~ocording lo the ~r;~de practice, but includcs 
iitly sum chitrged for colllainei-s 01. or her materi:ils fur h e  
packing or such [axable goods ; 

'[Pro\~ided 1h;lr 'siilc price' as derined in h i s  clause rloes nut inclurle ill< 

snlc I -C~CI - I -C~  to it1 scctioil 3A : 

( i )  "Schedule" means the Scheclule appended tu  his Act  : 

"tax" Incans salcs tax payablc undcr this Act ; 

(k) "laxitble goods" means such goods as are speciticd ill die 
Scheclule attiluhed 10 this Acl : 

'[(m) " t i i r~~ovc~-"  illcans thc aggrcgatc of ttlc amount of the sale 
prices rcccivablc. or, i f  a dcalcr so cIcccs, actually received 
by the dc;llcl-. ill rcspcct of any salc of goocls made dr~r ing  
ally prescribed yet-ir~rl in ;my year after dzducti ng - - 

(i) the arnounl or sale price, i T  any, refunded by the dcalcl- to a 
purchaser in I-espect ol' any goods pul-chased and relut-ncd 
by thc pul-cl~ascr within t l ic said pci-iotl ; 

(ii) [he ilmounI arrived al by i~pplying the followitlg foinrniila : 

Ratc of l a x  X ~ K E I - e w r e  of sale price 
I00 plus i-ale of lax 



Provided t ha~  an election ns aforesaid once made shall not be altered ex- 
cept with the pemlission of the Commissioner and on such terms and conditions 
as he may ~hihirlk /It to impose. 

'[Provided further that in respect of a sale on hire-purchase or other system 
of payn-ten t in instalments on1 y such amounts shall be includcd in turnover as has 
actual1 y been received by the dealer during that periud. 

'[(n) "yenrr" in relation to any particular dealer mcans the year 
with reference to which, according lo a dcclaration made 
by that dealer, the accounts of that dcaler are ordinarily 
maintained i n  his books oP accounts and where no such 
declaration is made, the financial year : 

Provided lhat a registering authority and except with the previous per- 
missior~ of the registering authority and cxcept on such terms and conditions 
as may be derermined by such authority. 

' [ ( o )  "Wo1.k~ contract" means any agreemen1 for carrying o u ~  
for cash or deferred paynlcnt or olher valuable considera- 
[ion - 

(i) rhe construction, fitting out, improverncnt or repair of any 
bui Idi ng, road, bridgc or other in~movable property, or 

( i i )  the installation or repair of any machinery affixed to a build- 
ing or other in~movablc properry, or- 

(ii i)  the overhaul or repair of - 

( I )  any  nol lor vehicle, 

(2 )  ;my vessel propelled by internal combustion engine 
or by any other n~echanicnl means, 



(3) any ail-cl-;dl, 

(4) any co~nponent or iiccessory par[ of any of the items 
~nentioned in paragraphs ( 1 ), (2) or (3) above. 

l[(iv) the a l tcring, ornamenting, finishing, lurnishing, impl-ov- 
ing 01- otherwise processing or adopting of any goods. 

'[(p) 'Transpoinrer' means a registered transporl company, a 
carrier or a tl-ansporting agcn t opcra t i  ng transport business 
in Tripura i n  taxable goods. 

Liability l o  3. (1) Every dealer in taxable goods shall pay a tax on his rurnover at 
tax and thc ratc specified in column (3) of  the schedulc attached to chis Act : 
exemption 
rrom hx .  

Provided that subjccc to clle provisions of section 14 and 15 of the 
Central Sales Tax Act, 1956 the State Government may, from time to time 
by nolifica~ion in the Official Gazette and subject to such conditions as i t  
may imposc, fix a higher rate of tax "not cxcccding forty percent or any 
lower rate of tax payable under this-Act on account of the sale of any taxable 
goods or class of Lnx;lble goods speciiied in such notiricalion ; and thcrc- 
upon thc Schedule shall be dee~lled to be amended accordingly : 

-rl Providcd furclier [hat thc ratc of tax on any transfer of the righc to use 
any gnods for any purpose (whcchcr or not for a specified period) shall 
bc 4%. 

I .  I I I J L * ~ / L V ~  IIJ' TJTL, Tripuru Sul~,s E1.r ( F ~ I I I  A I I I P I I ~ I I I C I I ~ ]  I \C* / ,  l Y Y 4 ,  w. c . J  5.11.19Y4. 
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S. 111s,,r1rrl /J? Tilr Tripr~rii S d t r , ~  Er.1 ( F01trf11 / \ I I I L - I I ~ I I I C I I / )  Act, I Y 8 7 ,  n: L,.J 12.5,1987. 



(2) If r he Suie go\cl-llmell[ i s  oropi~lio~~ r11;1t it  is necessaiy or cx~xdiei~l 
so to do fur increasing thc productioi~ of goods or lor pi-otcctio~~ or encourirge- 
men! of industry within the srale, i t  may, by uoliiication i u  the Official Gazette 
subjcct to such I-estrictions and cnndi tions, exempt from paymen1 of tax, ci ther in 
wholc or in part the salc of'ilny ~itxable goods 01- class oflaxablc gonds or any 
dealer or class of dcalcrs for suc 11 peiiocl as may be specihcd the!-ein. 

(3) Subject c-o such rcstl-ictions and conditions as may be prcsct-ibed, [he 
State Governnic~~ t may m;tke an exemption. 01. I-cducrion in rarc. ill lcspect orally 
tax payable under this Acr on [he salcs of riny ~ilsnble goods to such person 01. 

class o f  pcrsons ns may be prescribcd. 

(4) Whel-c cxernptioil horn ~ h c  lcvy of tax under this Acc nn any 
sale of taxahlc goods is claimed by dcnler u~lrler the provisions of this sec- 
tion thc burden of proof slinll lic on such dealer and the Commission may 
require the dealer lo subsrantiate the claim i n  thc mkinner prescribcd. 

I [(S) If any dispu~e or question regardin? paynient of tax arises, the 

matter shall be referl-cd to the Colnn~issioncr whose decision r11e1-con shall 
be final . 

'[3A. Tax on the transfer of propcl-ty in goods involvcd in the execution of 
works contrrhcr. 

Norwithstandi~lg any thins co~ltaincd elsewhere in this Act, any transler of 
property i n  goods (whether as goods ot- i n  some other fortn) involved in the 
execution of a wor-ks-contract shall bc deemed to be a salc of those goods by 
the pel-son m;~king the lransfer and sh:11I be liable to bc taxed at the rate 
specificd i l l  column 3 of thc Schcdnle : 

Provided that in respecl of any such transfer only so mucl, valuc of the 
goods involvcd in Lhe works-contract which has actually bcen paid to the 
dealer during the period, shall bc taken into account for determinins the 
rurnovcr for that period. 



Excq~lnnntio~l:-Fol- the pulmpose of this scctiot~ "l~coperty in goods" s11i1ll Incan 
thc aggregaie or the goods for which amounts have  been received 01- 

receivable by a dealti- during sr ic l~  period as valuable considern~ion, whet he^. or 
1101 such anlount has 11eei1 separarcly shown in Lhe works con t ract .  

The amount is  r,eceivcd or receivable shall include the value UP such 
gourls p111-chascd, rnanuf:~ctii~.ed, processcd, or procured otherwise by h e  
dealer, and thc cost of freight or delivery as may be incurred by such dcalcr 
for carrying such goods to  he placc where these are uscd in cxccution of 
sucli works conll-acl? bul shall not i~lclude such portio~l of the afocesnicl 
i111lou [us as may bc PI-cscribed." 

3B Col lec t ion  oCescess tax and fo~feiture of such excess tax - 

( I )  No person shall col lcct any sum by way of tax i n  rcspcct of sillc 

of any goods on which nu I ; I ~  is  payltble under the Act. 

(2) Nn dealer shall collect any amount by way or lax in excess of 
nlnnunt nf tax payable under [hc Act. 

(3) Whoevcr con tl.avcIles the provision of this section sh;lll, by an 
older oC  he Co~n~nissio~lcr. be liable to pay pcnnl ty ufhicli uiny extend uplo 
rupees ~ w o  thousand. 

(4) Any ;unounl or rnr; collccted, in excess of the datc specificd 
uildcr this Act, sl~all be liable to bc forfeited to the Government by an ol.dcr 
of the Commissionel: 

Any pel.soll responsible Tor paying iuly sum lo any person liable to pay 
lax undcr scctiou 3A of the Act, shall at the time uC credir of such sun1 lo ~ h c  
accoutit of tlie person or a1 [he ~ i m c  of paymen1 [hereof in cash or by issuc of 
a chcque or d r a f ~  or ally other modc, such nmounr rowards salcs tax as may 
bc presc t-i bed. 

I .  I~~.vrrri*d I)? Tilt* Tfi/11tr11 SnI1p.r 'Ii1.1 ( Fmtr111 A I I I L - I I ~ ~ I I I P I I I )  J\c!. l%T7. \r P. 1: I2.X i9#7. 
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4. ( 1) The S talc Govern~ncnt may, forcanying oul the purposes of [his Acr, Tadng 
appoint a Com~nmissioncr of T~xcs ,  ilnd such other persons lo assist him as it AeUioritynnd 

thinksfit. Tribunal. 

(2) Pcrsons appointcd undcr sub-section (1 ) shall exercise such pow- 
crs as may be confel-rcd, kind pel-fu1.m such rluries as may bc rcquil-cd. by or 
under this Act. 

( 3 )  Thc Stntc Govcrnmcnt. may, instead of appointing any person 
under sub-section ( I ) ,  invest, by notificiition, ilny officer lo exercisc any power 
under rhis Act anrl also specjry  herein [he area in ivt~ich poivcr is to bc 
exel-cisetl and thereupon such ofliccr or officcl-s sllnll be deemed ro have 
bccn appointcd under sub-sccrion ( 1 ). 

(4) The Stare Goverment may, by notification in the Official 
Gnzcttc, consti tutc a Tribunal to hc called the Tripi~ra Sales Tax Tribuniil. 
The Tributlal shall cotlsist of sucll number of menibel-s as the State Govern- 
mzut Itlay [tiink to itppoitlt and where i r  consisrs of two or tnorc members, 
one  hem shall be appoiu~etl us [tie Chairman thercof. 

( 5 )  The qualilicarions, con(litions of scrvicc and tenure of the mem- 
bcrs consti tutins rhc Tribuni~l sl la l l  bc such as rnny be prescriberl. 

(6) No decision old ac~ ion  o r  the Tribunal shall be callcd in qucstion 
merely on the ginou~lcl of any vacancy in rhe Tribunal. 

(7) thc fu~~ctions of  thc Tribunal [nay be discharged by any of the 
mcmbcrs sitting either sing1 y or in Benches of two 01- more mernbe~~s, as may 
bc dctermincd by the Chairman. IF  the ~nembers of a Bench are divided, [he 
decision shall be the decisioi~ of (he majoriry, if [here be a majorily, but if the 
me~tlbers are equally divided. they sllall state thc point or points on which 
they differ, and [he case shall be referred by thc Chairman of the Tribunal for 
hearing on such point or poi 11 ts to onc or more of the members of the Tribu- 
nal ; and such point or points shall be decided iiccording to the majority or 
the niembcrs of thc Tribunal who heard the cilse i~lcluding those who first 
heard i t  : 

Provided thal iC.al any time tlic Tribunal consists of only two mcm- 
bers. thc dccision of thc Tribunal shall be that of the Chairman in such cases. 



(8) Subject ro the previous sanction of ihc Stare Govemmenl, the Tribu- 
nal dlnll  fur the purposc of regulating ils procedure (including ihe place or places 
nr which Tlibunal, thc Benches or the mcmbers thereof shall sit) and providing thc 
rules of Busincss, make regulationsconsistent with the provisions of this Act and 
the rulcs made there-under. 

Providcd th:it the regulations so made shall be publislicd in rhc Offi- 
cia1 Gnzelte. 

(9) All pcrsons appoinred undcr this section shall be deemed to be a 
pub1 ic scrvxnrs wirhin the meaning nf section 2 1 of thc Tndian Penal Codc. 
1860. 

Compulsory 5. ( 1  NO dealer shall carry on business in taxable goods unless he has 
regisIralion. been rcgistcred aild possesses a certificate of regislrarion. 

(2 )  Every dealer rcquircd by sub-section (1) to bc rcgistcrcd shall 
iipply For registration to the Co~nmissioner i n  thc plrscribed miinner, and 
ob~ain n ccrtiticacc of registration. 

(3) On receipl of an application under sub-section (2) thc Commis- 
sioner s l l i ~ l l ,  i P  he is saiisfied after such enquiry as may be deemed ncccssary 
that the applicarion is in order, rcgister the applicant. 

Acgislralionb~ 6 (1)  The Comrnissioncr may, in addition to taking any other action 
Ct~ntmissianer. under the provisions of this Act, require any dealer who, in his opinion, is 

liable to regismiion but has not made an application i n  this behalf, to apply 
for ~.egisrrnrion and rcsistcr him. The Commissioncl- may illso register a dealer 
who fails to apply for rcgistrarion within a specified time : 

Provided that no  ;iction under tl~is sub-section shall be taken unless rhe 
Commissioncr has given nolice lo rhe dcnter of his in~elion so to do and has 
allowed him a reasoni~ble opportunity of being heard. 

(2) Registration made under sub-seclion (1) shall take ef fect  as i f  
this had been nude un [he dealer's applicatio~~ under sub-section (2) of scc- 
tion 5 .  

Cetriil'icate 7. ( 1  A dcalcr registered under section 5 or section 6 shall be grantcd 
d a certificate of registration in such fortn as many be prescribed, which shall 
rcgislralion. 



specify thc Ilalile or narnes 01 goods i 11 \vl~iclt ill the iinie of the gnmt of the said 
cel-tificilies [tic clciilcr can-ics on business, and sucli othein parriculru-s as may be 
prescribed : 

Providcd th;lt the Coil1111 issiona- may for good 01- sul'ficien~ ihr;isoils. 
deriland from a dealer ivho I~ns bccn registered nl. a person who hiis applicd 
for regislra~ion u~idcr  scctio~l 5. or a person who has bccn required lo get 
Ili mscl E regisrered i~n(lcr scctioll 6,  reasonable sccur i~  y for pr-opcl- payment 
of 1;ix. 

(2 )  The Colnlnissio~ler- may, on pelition or otherwise, cni~ccl or n m c ~ ~ d  
i ~ ~ o m  (inic ro time any certiCicnte of regiscl-nrion. 

(3) Thc Commissionelh shall canccl the certiiica~e of rcgistr;ilion when 
thc busincss in respec1 or which the ccrtificale was issucd has bee11 rliscon- 
tinued or lransferred. 

(4) No application for ~~egistralion nindc section 5 shall be r e f ~ ~ s c d  
and no 01-del- under sub-sec~ion (3) and (3) of this seclion shall bc made, 
l~nless the applicant, thc pcrson concerned or rlle dci~ lcr  h;ls bee11 given an 
opportr~nity oP being licard. 

3. (1)  Evcry t.cgistel.ed dealer sl~nll filr~lish such returns of his turno- Returns. 

ver by such dates and 10 such au~horitics as may be pi-escribcd. 

(2) I n  the case uC any othcl- dcalcr ivl~ose business, i n  thc opinion of 
the Cot i~~i~iss inner  is such as to rendcr him li;ible ro pay tax under t l~ is  Act 
lor any ycar or part thereof, the Commissione~. may sen7c within three years 
of the co~~ipletion of [hat year ;I nolice in [tic prescribed iorm upon him 
requiring hinl to furnish ;I I-eturn oC his rurnovcr : and such dealer shall t l ic~r-  
ilpv~l riirtlish thc rclurn ivi111in (he pel-iod aud to the au~hoi-i ty mc~ltinncd irl 
tlic nolice. 

( 3 )  1C any dealer discovers any omission or other error in any return 
C~ii~nishcd by hirn eittle~. under sub-section ( I )  01. sub-scction (21, he may 
furnish n revised retuln at any ti mc bcfore assessment is  madc on rhe orginal 
re~urn. 

(4) No relurn s i ibn~i~ted undcr this section shall bc valid unlcss i l  is 
accampanied by n lreasury rcccipr s l ~ o w i ~ ~ g  paymctlt of the tax rlue ;IS pro- 
vided in sub-scction (2) of secrion 24. 



Assessment. 9. ( i ) At  the close or u ' [......I ycar or at the closure or [he busi ncss during 
rhaL '[ ......I year. if  he Coln~nissioncr is satisfied rllal~ he I-euti-11s ftlrllishcd u~ldcr 
secLion S in respect or tha t  '1 ......] yeat- are correct and co~nplctc, hc shal I by iun 

01-dcr in writing. assess rhe dzaler and tle~cnninc thc tax payahle by hi111 on  he 
basis or such relull~s. 

(2) If  the Commissionein is 1101 saiisficd that  a t-cturn furnished under 
sec t io~ S is con-ec~ iuncl complete, he shall scrvc on the dealer ;I noLice letll~it-- 
ing him, on [he dale, ancl at thc hour and place speciriecl the~.ein, eirhein ro 
attcnd ill pcrson or ro proclucc or cause lo be produced any evidencc on 
which he may reply in support or his  elur urn. 

(3) 011 thc day spccificd in  he notice ilndei- sub-section (2) or ;is 
soon aftct-w;u-ds iis may be, the Cornmissioner, niler hearing such evidence 
as the Co~-lln-rissione~- m;1y require shall, by an orcler i n  writing assess Lhe 
cleitler aucl dere~~n~ine 111e [as payable by him 011 such asscslncnt. 

( 4  I f  a clenler Ci~ils to 111;tke n return as required by sub secLion (1) ot- 
sub-secrion (2) of seclion 8 . :is  he case may be, or having nlacle [he i-ellun, 
fails to comply with ;ill thc tcrms of the nolice issued under sub-szcrion ( 2 )  
of  his seclion, [he Commissioner sllall, by oinder in  wiling, assess to [he besL 
of his jiidgemenL the deiiler, and delemine rhe tax payable by him on rhe 
basis 01' such assessmen1 : 

P~.ovidcd that hcti71-c ~naki~ig assessment the Com~nissionc~. majr allo~v 
thc dcaler such furthcr timcs as hc thinks Tit lo mitke rhe return or comply 
will]  he tet-111s of  he notice issued under- sub seclio~l (3) or this seclion. 

Ccnccllation 10. Wtle1-e n ~lei~lel*, in {he case of ,711 assessment completed under sub- 
tb sec~ioi~ (4) or sec~ion 9, saLisl'ies [he Comniissioncl-, \rritliin oiic 1no11~11 li.0111 
~ ISSCSSI I IC '~~ .  the cla~e of issuc or a ~iotice or dcll~alid as hc~-ci~~aFtc~- ptovidccl, thnl lie was 

prevcl~tcd by sufficicn t cause F I - ~ I I I  lliakillg thc t-c~urtl rcq~~il-cd by scction S 
or t ha t  hc did not rcccivc thc noticc issucd under sub-seclion (2) of scction S, 
sutl-scctio~l (2) of scctio~l 9, or that lic had not ;i reasonable oppol-mnity to 



comply, oc was prevenled by sufficienl causc from conlpl ying wirh [he terms of 
the notice, thc Commissioncr shall cancel thc ;rssessmcnt i ~nd  make a frcsh as- 
scssmcnt in accordance with the provisions orsection 9. 

11. (I)  I f  upon infot-mation which has comc into his possession [he Assessnicn i n  

Commissioner is satisfied that any dealer has bcen liable to pay tax unde~. MSCS(~r 
this Acr in rcspect of any period illid has nevcrtl~eless failcd to apply for evasion and 

cscilpc. 
regisiration and to make rhc return requircd of hi111 or that sales or iaxable 
goods h a s  escaped assessment in any period or has been under-assesscd or 
asscssed i I I  a lowcr rate or any deduction 1121s been wrongly made thcrcfrom, 
the Comnlissio~~er may, any time within eight yencs of thc cnd oC the 
;lforesaid pcriod, serve on (hc de;lleln a notice cuntaining all or any of rhc 
requir~ncnts which may bc included in notice undcl- sub-sec~ion (2) of 
section 8, and may proceed to assess thc deajer in rcspect or such pcriod and 
a11 subsetlllent periods. a id   he provisions of this act, su far as may be, shall 
apply accordingly ;IS if  he noticc were a noticc i s s~~ed  undcr the aforesaid 
sub-sec~ian : 

Provided Lhnt the tax shall be charged at thc rate of which it would 
have been ordinvrily chm-geable. 

( 2 )  Thc Commissionel- m a y  authorise any person appointed under 
section 4 to assist tlinl in invcstigating any case or points in a case at any 
stase and to make a reporr thereon Lo [he Commissioncr or any prescrihcd 
authority in respecl of all or any of thc assessnlenr made in relation to thc 
case in  order to prevent thc evasion of tax. A i ~ e r  considerit~g the report of 
invcstigating officcr the Co~nmissioncr nlay PI-occcd to take action under 
sub-section ( I )  bcsides initialing any other action under this Act against  he 
dcaler concerned. 

12. ( 1 )  The authority which made an assess~l~ent or passed an ordcr on ~ ~ ~ ~ i f i ~ ~ , i , , , ,  

appeal or revision in rcpcct thereof may, at any time within lhree years t'mm nr orders. 
the date of silch assessment 01. order and of irs own motion, rectify any mis- 
takc apparent from the records of the case, anrl sllall, wilhin thc 1 i kc pcriod, 
rectify ilny such mistake as has bccn brougl~t to i ts  notice by n dcaler : 

Provided [hat no such I-ectificalion shall be made having the eifect of 
enhancing the assessment unless the authority concerned has given notice 
of  its intention so to do and has allowed him a rcasorlable opportunity o i  
bcing heard. 



(2) Whcre any such rectilicalion has cffcc t of reducing the assessl-nen t. a 
rcfund shall be due to the dealer. 

( 3 )  Where any such rectification has eifec t of enhancing the assess- 
' nlenl, a nolice of den~and shall bc issued for [he sum payable. 

PcnalL)' Tor 13, ( 1 )  If the Com~nissionc~., in the course of any proceedings undcr this 
col'cea'lne''t Act is sat istie that any dc;iler - 
or Lurntrvur 
and evasion 
or las. (a) has wilhour I-easonablc cause, Failed to lurnish (he inetill-n 

which he was rcquired to lurnish under seclion S or secrion 
1 I ,  or has. \vithout reasonable cause, failed LO luinnish i t  
within the time allowcd and in the manner required, or 

(b) has without rensonztble cause, failed to comply with a 
noticc undcr sub-section (2) of sec~ion 9, or 

(c) has concealed the particulal-s of his turnover or rleliber- 
atcly furnished iniiccurate particuIains of such turnover, ot- 

(d) has evaded in any way the liability to pay tax, he may 
direcr that such dialer shall pay by way of penalty, in iiddi- 
tion to the tax payable by him, a sum nor exceeding onc 
and a half times [hat amount ' [but which shall not be less 
than 10% of that amount ; 

'[Explanutior~ :- For the prirpose 01 [his secrion, a proceeding includes a 
PI-occcdi~ig for asscssmcnt undcr scction 9 of the Act. 

(2) No order undct- sub-section (1) shall be made unless thc dealer 
has been heard or has been given n reasonable oppor tu~~i ty  of being heard. 



(4) The penalty payable unclel- [his sec~ion shill1 be pilid by such dare as 
niay bc spcci ficd i 11 thc norice o1derilaiid and, iv11el-e no n ~ c h  clnrr is speci lied. i t  
slinll hc 11aid within thirty days of thc sc~vicc ol'lhe nolice. 

' [13A. Sectioll [?A. ( 1)- I f  rhe commissioner is sntisticd lhat ;my Lnulsporter Ilas 
clcli\lc~-cd tax~ble  goocls to m y  person iviil~our obtaining from ltle cleale~~copy (he 
valid pel-mi~ or has co i~cea te ( l~ l~c  actual p;u-ticul;ll-s of rllc c o ~ i s i ~ ~ ~ ~ u c ~ ~ t  trans- 
ported by Iiiin, thu Co~nmissioncr [nay clirecl t h ; ~ ~  sucll t~~:u~spo~~te~.sl~iiI l  p y ,  in 
addition to r:w, by w;ry nf peniil~y, ;I sum \chic11 may cxtcnd to one hundred imd 
tlftypcrcc~~t of the 1;)s invol\,etl 

(3) No 01-dcr- u ~ l d c ~  suh-scction ( 1) shall he madc unlcss thc tl-;i~ls- Asscssmcnl 

port has hccn I~cal-d 01. tius siven ~ t i ~ s ~ l ~ i i b l c  opportunity of being hearcl. nr11 to  bar 
prr~sccrrtior~s 
or pcnnllies. 14. A~iy;~ssessn~e~~r~~~adeundc~-tl~isActsl~alIbewithoi~~prejurlice~oany 

prosscution or penal~y ius~ilurcd 01- in~posed ii~lder the provisions of this 
Act. 

15. (1) \Yhei,e a dealel- dics n l'tcr :~sscl;sment but belbre payincllr of rllc .I.;IY or 
tiis. his esecuior, nclri~i~~isrl-ator or othcl- l e ~ t ~ l  I-epreseurntive shall bc liablc to tlcl.cawrl 

pay. oul of 111e esrnte of tlic dccc;~scrl lo 111e eslenr lo ~vhich i t  is cnpublc of' I'"!'"'~ '!' 
r c ] ~ r a c n ( a l i ~ t s .  meering 111c chni-gc, thc tax asscssrrl ;IS p;ryuhI~: hy sucli dcnlcl-. 

( 2 )  W hcre a dz;~ler dies \\lithour ha1.i 11s flii.nisl~ed the reliil-11 reclui red 
t>y scctio~l X or 11: or al'ler ha\tiug 1'111-nishcd ~ h c  reru1.n b r~ l  behi-e assess- 
Incnt. the Co~nlnissioner m;tp l)rocec~l to 111;tkc iul i:ssessmenL nncl clcterni i nc 
thc tax p;~yi~ble by t l ~ e  dece;jscd ; and t'nr itiis purpose he [nay I-ccluil-c thc 
c s c c i i ~ o ~ ~ ,  itclminis~i~i~ro~. ot. o~tici- lcgal ~ ~ c p ~ . e s e ~ ~ t i ~ l i v e .  as the casc rnay bc, nf 
t t ~ e  rleceilserl ro pe.~-lfl~.rn all 01- any nf the r~blip;lcio~~s which, undcl- thc pl-ovi- 
sions or [his Act, tinvc ~cquircd ihc rlzceased to pc~fol-m. thc tax 111~1s deter- 
~ninrrl shall be llayrtblc by thc execuror. nclminislratol- 01- other legal repre- 
senri~tive 01' rl ic dccc:~scd to thc eslent to whicll thc csti11c of lhc deuei~sed is 
capablc of meeting thc ch;u-ge. 

I h. W h c ~ l  rile business or stock of a legislered clenler pnsscs oti to any T,,, ,,8~,,, 
p c r m ~ l  ( w  persous, whelher. by salc, i~~hcrilauce,  possessio~l or othcrwisc riic pilyuble by 
1i;ibilily lo pay any lax  payable ill  rcspecl or such busincss and rc~nainiu? h - a n f l c r ~ ~ .  



unpaid nt the time oPsuch passi~ig on, shall be ioinlly and severally on [he dealer or 
such persorl or persolis and such pcl-so11 or persons shall. ivilhin Lhirty clays of 
such piissing on, ul~ply POI. l.egisl~.atio~i undcr section 5. 

A s s c s s m c n t  17. 1 I )  Notwithsta~~ding iinylhing containcd in this Act, i f  i t  appcars tn 
01' dealers the Com~nissio[ler during any cur-r.c~i t rctur-n period that :my dealer is likely 
likcly t o  to change, sell tl.a~isle~; disl~osc of or other\vise part wiLh any of his assels 
1~1nsTvr 
~ I S ~ V ~ S  ttr with a vicw ro avoidillg I ) ~ Y I ? I C [ I ~  of ;I" YiiabiliLy ui~dcr thc provision oC this 
avoid LZX. Act. h e  ner tu~-uo\~er of such dcalcr for the period rrol~l the expiry of rhe 

PI-cvious rcturn pcriod to thc date when the Cornn~issio~~er coil-~mences 
lxoccdi~lgs ultdcr this scction shall be cha~-geable ro lax i n  thaL peiniocl. 

(2j For [he pui-pose of rilaking an nsscssment under sub scction ( I  ), 
h e  Co~iiniissionc~- may scl-vc a noticc upon such dealer reqriiring him to 
lurnisl~ \vi111 such time as inay be spccificd in [he notice, a I-cturn in thc 
Inallncr and lbr111 in which a returri unclcr section 8 is I'ulnished. 

Lii'bi'it~ Of 18. M'l~clc thc busincss in rcspecl of which [as is payable undei the Acl is 
g u n r d i 3 1 1  
nlltl t r l l s t c e s .  ciu-lied on by, 01- is in charge of, any guardian, lrustce 01. age111 of a r~~inor  or. 

ctc. other i~~cupacia~ed person on beha I C of, and for thc bc~~cfi t  of, such ~ n i  nor or. 
otl~cr ii~capacitatcd pcrson. thc tax shiill be levied upon and I-eecoverable from 
sucli ~uiudiiin, ~rustee 01- iigelll. iis [he case may be, in like manner and 10 111e 
same eslent ;IS il would be leviable up011 and I-ccovcl-able from any such 
 nill lor 01. orhein incapncila~ed person, if hc wcl-c of full agc aud souncl mint1 
z111d i f  I le were conducling [he busi~less Iiimsclf, and all thc provisions 01' this 
AcL shall apply acco~.clingly. 

Idiabilib' in 19. Where [he b~~siness casrried on by a fir~n or an association o f  persons, 
casc uT 
discrlniinucd 

oLller lhan a compnny as tlefined in the Colnpanics Act, 1956 is  discontinued 

fir111 or or [he associalion 01 persons is dissolved, thc tax sl~atl be levicd upon and 
association. ~~ecovered jointly ant1 se\lernlly, fi-om clfcry person who at the timc of such 

disconrin~~ance or dissolurion \vns a partner of such lirm or  mcmbcl- of such 
irssociation : itnd ill1 lhe provisions 01 this Acl, shall apply accoi.dinghly. 

20. ( 1 )  At~ydcnlc~-o~~jccringtoi~~~ordcrofi~ssessn~entot-pcnalty~~asscd 
undcl- this ACL, may, within thirty driys from Ihe date of [he service of such 
ordel; q>pei11 tn the prescribed authority ngainsl such assessmen1 w penally : 



[i) no appeal shall be enrcrtained by thc said nuthority unless, 
he is satisfied that the iunount o f  a tax i~ssessed or the pcn- 
ally levied hns  been paid ; 

(ii) rhe aurhority before whom an appeal has bcen filed may, 
for rcasons to be recorcd in wriling, dircct the i~ppellanl to 
pay any lesser amount iilhich shall not be less rhan fifty 
pel-cent of the tax assessed or fifty pcrcenl or r l~e  penalty 
levied and, on paynleii~ of thc amount so dil-ecrcd, cntcr- 
lain the appeiil ; 

?[Explnnntion:- For the purpose or clausc ( i i ) ,  ihny amount paid either ils 

tax or as penalty shall bc deemed lo be the alnounl paid towards tax assessed 
or pcnalty levied and i f  the appeal is against borh the tax assessed or penalty 
lcvied then the amount to be paid shall nnt be less ~ h a n  fifty percent of both 
the tax and penalty. 

( i i i )  the aulhori ty bcfore whom thc appeal is filed may admit i t  
afler [he expiration of thirty days if such authority is satis- 
fied l h a ~  for rcnsorls beyond thc control of the appcllaut or 
lor any othcr sufficient causc i t  could nor be filed within 
time. 

(2) Evcry r~ppeal under sub-scction (1) shall be pl-esenled in the prc- 
scribed Corn1 and sllall be verificd in the prescribed manner. 

(3) The Appellilre authority shall fix a day and place for hearing and 
may from time to lime adjourn the hearing alld make, o r  causc to be made, 
such further enquiry as may be deCmecl necessary. 

(4) In disposing of an appeal ulldc~ sub-section 1 I ) ,  the nppeilate 
aurhorrty may - 

{a) confirm, ineduce, cnhance or annul the assessment, or 

(b) sel irside a s s c s s r ~ ~ e n ~  and dircct f14csh assessrncnt after 
sucl~ enquiry as may be ordercd, or 

(c) con Firni, reduce or annul thc order of penalty. 



Revision by 21. ( 1 ) The Con~missionei~ nlay call for and examine \ h e  I-ecord of ; u ~ y  pro- 
Cuniniissioncr. cecding undcl- this Act, and if he considers [hat any order passed therein by any 

person i~ppointcd undcr sub-scction (1 ) of section 4 to assist him, is erroneous in 
so far as i t  IS pl.ejuclici;d to the interest of the rcvenue, hc m y ,  after giving the 
deelcl an oppo~mniry of being heard and after makin2 or causing to be tnadc sudi 
enrlui~y as he deems ncccssal): pass such orders thcrcon as the circumst;inces of 
rhe case juslify, including ;m ordcr enhancing or ]llodi@i~~g die assessment, or ciun- 
ccI l i ng the assessmen1 imd directing il frcsh irssess~nct~t. 

(2 )  In thc casc of any order clllie~~ than an order to which such-sccrion 
( I )  applies, passed by any pcl.so11 appointcd under sub-seclion (1)  of scction 
4 to assisr him. the Corn~nissio~ler may, cithcr of his ow11 molion or on a 
pctition by a dealer for revisiou, call for the record of any proceeding undcr 
this Act it1 which any such occler 11as been passed and may ~ n a k e  such enquiry 
or cause such cnqui~y to be made, and subjecr lo the provisions of [his ACL, 
may pass such orders tl~crcon, not being an order pinejudical to thc dcaler, as 
hc thinks fit.  

' LProvidcd that no peli [ion h r  revision by a denlcl shall be admirted by 
the Cornmissionc~- unless a[ leasr [if y percent or lhe amount of tax assessed, 
or as (he case may be, fifty percent oi  ihe amount oP per~alty lcvicd has been 
pnid by the clealer whel-e ordcl- against \vhich revision i s  filed lelates co as- 
scssnlcti t of Lax or imposilion of pcn;~l ty. 

(3) 111 the case o r  pelition for- rev i s io l~  1111der sub-section (2) by a 
dealer, the pctition ~ n u s ~  be made wirllin ninely days from the dale 011 which 
itle order in  qucstion was comn~unicnted to him 01- thc date on which tie 

orherwise came to k ~ ~ o w  or ir ,  whichever is e i ~ r  I '  ~ e r  : 

P1.ovicted [hilt tlic Conin~issioner belore w h o ~ t ~   he petition i s  riletl ]nay 
adn l i~  i~ niter the expirirtion of ille period of ilinery days i T  he  is satisfied [ha1 
for reasons beyond [he control of the penli~ione~. or [or ;my otl ic~, s~~fiicient 
cause, i t  could no1 be riled within time. 

(4) The Conlrnissioner shall not rcvisc any order under tllis section 
in the following case - 



(a) Whcre an appcal ag;~insc ~ h c  order lies under section 10 or 
22 b u ~  has bcc l~  made and Lhe timc within which sucti 
i~ppeal may be n~ude  has no1 expired, or in tl~c case of an 
appcnl lo  he Tribunal the dcslcr has not witi\led his right 
of appeal ; 01. 

(b) Whcre Llle nrdcl- is pending on appeal under section 20;  or 

(c) W11el-c the order has been madc the subjecr 01'311 appeal to 
~J IC  Tribunal. 

Explmrnrion : - An 01-dcl- by the Coni~nissioner dccliuing to iutelic~c sli:~ll, lor 
the pirl'posc of h i s  section, hc dee~ned not to be an 01-del- prejudicial to  h e  dealer. 

22.  ( I )  Any dcaler ;~ggi.icvcd by it11 01-dct- piisserl in lippeal unda- scc tior1 to llle 
30 or pi~sserl i n  revision L I I I ~ C I .  sub-sectinn ( 1 ) of suclion 2 1 may appe;~l l o  Tribunal. 
the Tribu~lal within sixry days or !he dntc on u~hic.11 such ordcr is communi- 

c i i t ~ d  LO hi111. 

' [Explnnntion :- Order passed in appeal or revision nicntioned in this siih- 
section shall nlenri an order passed nrler- all appeal or revision is ndulitted 
under SecLion 20 01; i>s thc case may be, sub-section ( I )  of Section 21 of Ihe 
Act. 

( 2 )  Thc Tribunal may admi( an appeal ;lftcl the expiration of Lhe 
sixty di~ys 1-efc1.rcd to in sub-seclion ( 1  ), if i c  is satisfied h a t  for- reilsons 
bcyo~ld (he coi~trol uCllle appell;ln( or for ;lily o111e1. sufficient causc i t  could 
nor be riled within time. 

(3 )  An i~ppenl to the Tinibul~;rl shall bc il l  the prescribed Corm and 
shill1 be \~crified in thc prescribcd manner, a ~ i d  shall bc accompanied by a 
fee of twcn tyfi ve I-uoces. 

(4) Thc Tribunal ln:,y, :iCrein giving [he dcnlel- an oppol-tut~ity of 
bcing hein-d, pass ordzl-s tllcrcon as  i~ rtlinks f i ~ ,  and shnll c o ~ n ~ n u ~ ~ i c a t e  any 
such orders LO thc dealer and to [he Commissiune~-. 



23. When any I;)X or penalty or other ducs is or ;I]-e paynblc in conscquence of 
ally ordcr passed ~~n~lel-ol. in pllrsunnce oCthis Aci, the C U I ~ I [ ~ I ~ S S ~ ~ I ~ C I -  sl~all servc 
upon the person 1i;lbIe to pily such tax or-pc~lalty or othcl-ducs a notice of deini~nd 
in rhc PI-escii bed fo~m specifying the sum so payitble. 

24. (1)  Tax payable under this Aci shaLL be paid in llle n~iunnct- hcrein 
Tk'n.hen a Itel. pwvided. 
payable. 

(2 )  Befnt-c any rcgisle~.ed dealer fulnnishes the returns rcquircd by 
sub-section ( I )  of scction 8. lie shall i n  rhe prescrjbecl manuer, pay into a 
Governnien~ treasury [lie full nnlount of tax duc fro111 him under illis Act on 
rhe basis oC slict~ rc tu r~~s .  aiid sliall furnish along wirh the retul.ns a I-cceipt 
ti-o~n such rreasurVy i u  tokzl~ of p;lyrncllt of such tax. 

(3) Where ;I rs\lised retul-l1 is sub~nirtcd by a registered dealer undcr 
sub-scction (3) of sectiol~ 8, ilnd if Lhc reviscd rcturn shows a grearer amount 
o r  tax lo bc duc tllclu was payable on the bitsis of rhc original re~iirn,  thc 
dcalcr shall pay the excess amount of rax in the manner pinovided i n  sub- 
sectiol~ (2). and shall furnish along wirh thc rcviscd return a receipt i n  token 
of such cxccss tax. 

(4) The amount of tax duc undcr thc PI-ovisions of [his Act. 

(:I) in excess 01 payments already nladc undcr sub-section (2) 
and (31, or 

(b) whel-c no pay n ~ n t  has been made, 

shall be paid by thc dealer by such di~te  as may bc spccificd in [he noticc of 
dcnlnnd and where no such datc i s  specified, i~ shall be paid within thirly 
days from [he date or service of thc noticc. 

25. (1)  If any registcrcd dealcr does no1 pay into a Govetnulcnt treasury 
lntcresl 
piyablc thc full amount or iiix due  from I ~ i m  undcr this Acl on the basis of the I-eturn 

by dralur- ur h is  ilCCOUnt books within the prescribed datc, si ~nple  interest at thc rate of 
'[[wenly five percent pcr annuin from [he first day ofthe lnonth nexl follow- 
ing h e  said date shall be payable by [he dealer upon [he amount by which lhe 
lax so pilid fi~lls short of the amount of !ax payable as per his reiurn 01. 

account books: 



(2) Where on making the assestnent, the Commissioner tinds rhat a 
dealer has not maintaiucd the accoutlt books properly, and thereby he has 
suppressed thc sale o l  goods in any pcriod, [he Con~rnissioncr may direct 
him ro pay interesr as presct.ibed in sub-secrion ( I ) .  If thc amounl of tax 
pay ablc under [he Act Ilils becn rcduced i n  appeal or revision, Lhe intcrcst 
may be cnlculatcd on the reduccd nniount. 

(3) If any registered dcalet- does not pay illlo the Government treas- 
ury the amount of tax wiihiu the dale as provided i n  sub-sec~ion (4) of sec- 
tion 24 or any inslilln~ent of the lax wichin the exLended dale as pcr proviso to 
sub-section ( I )  of scction 26 of the Act, intcrcst ;IS provided in sub-section 
(1) shall be payablc from Ihe first day of thc n~onrh next following the said 
dntc, by the dealer upon the a~nounl by which the tax i f  nuy pait1 falls short of 
thc nmount of tax payable under rhe Act. 

'[Expiaitatior~ :- For the purpose oi  sub-section (4), prescribed datc means 
the dale prescribed under scctiou g of thc Aul. 

(4) If Lhe amount of lax paid within thc pl-escribcd date is not less 
thi~n ninety pcr c e n ~ u m  of the tax as Ciually assessed, no inlerest as provided 
for in  sub-scctiot~ ( 1 )  of this section shall be levicd. 

36. ( 1 )  If  the dcmar~d in respcct nf ally ducs under this Act is not paid 011 k l d c o r  
ol- before rhe date specilied as afol-rsaid, the dealer sl~all be decrncd ro be in recovery. 

dcfaull : 

Provided that thc Cor~lnlissioncr mily, i n  rcspecl of any particular denlcl- 
and roc rcasons to be rccorded in writing, exlend the dale of payment o[ rhe 
ducs or allow such dealer to pay the same by iusli~lments and in that case the 

dealcl-s11;ill not be deemetl ro bc in default ti!I the dace as cxtentled or the last 
datc of payment by instaln~cnt is over. 

(2) Where a dealer is i n  dehull ,  the Comn~issioner may, in his dis- 
cretion, direct that, i r ~  addition to the amount due, a sum not exceeding that. 
amounl shall be rnecovered from [he deh~ulter by way of penalty. 



(3) Where a dealer is i n  defi~ult, he Commissioner may order that amoun~ 
due shall be recoverablc as an arrear of land recoverable as an arrcar of land 
revenue and may proced to ~~ealise the amount due as such : 

Provided that when securiry for proper payment of tax has been 
furnished by thc dealer in pursuance of a demand under the proviso to 
sub-section (1) of section 7, the Commissioner may realise any such amount 
due or part thereof by ordering forfeiture of the whole or any pan of such 
sccuri ty. 

Spccial '[26A.( I ) Notwithstanding anything contilined in any law or contract to thc 
of recovery. conrrary or the issue of a requisition underh sub-section (3) of scction 26 for 

rc;~lisiltio~~ csP tax or penalty as arrears of land revenue, the Commissioner 
may, at any tirne or From time to time, by notice in writing in the prescribed 
form, a copy of which shall be iorwarded to the dealer at his last known 
address, requil-c - 

(a) any pcrson from whom any amount of rnoncy is due, or 
tnay become due, to a dealer on whom notice has been 
served under scction 23, or 

(b) any pcrsorl who holds or may subsequently hold money on 
account of such dealer, 

to deposir in rhe Treasury, either furthwjrh upon the n~oney beconling due or 
bcing held or within the timc specified in the first mentioned notice (but not 
bcfore  he money becomcs duc or is  held as aforesaid) so much or the money 
as is sufficient to pay thc amnunt due From the dealer in respecr of [he tax 
and penally under this Act, or the tvhole the money when i l  is equal to 01- less 
Lhnn rhai amount. 

Explanation :- For the purpose of [his sub-section, the amount of money 
duc to il dealer Ti-om or rnoncy hcld for on account of n dealer by, any person, 
shall bc calculated by [he Co~n missionel- after deducting therefrom such clainls 
(if any) lawfully susbsis~ing, as may have iallcn duc for payment by such 
dcalcr to such persons. 



(2) Any person discharging any liability to the dealer after receipt of thc 
nolice referred to i n  this section, shall be personally liable ro the Commissioner to 
thc extent of the liability discharged or 10 the exrenr oithe liability of the dealer for 
tax end penally, whichever is less. 

(3) Save as otherwise provided in this section, cvery person ro whom 
a notice is issued undcr this section shall he bound to con~ply with such 
notice, and i n  pnrticulnr, where any search notice is issued to a Post Officc, 
Banking Co~np:~ny, or insurance, it shall not be necessary to produce any 
pass-book, deposit, policy or any othcr document for thc purpose of any 
entry, endorsemen1 or the like bcing made belore the pay ~ l~eu t ,  notwithsland- 
ing any rule, practice or requirement to  he contrary. 

(4) Any claim in respect of the property in  relation to which notice 
under [his secrion has been issucd, arising alter the date of the nolice, shalI 
be void as against any dcmand contained in the notice. 

( 5 )  Where a person to whom a notice under this secrion is scnt, 
proves to the satisfiictjon of the Commissioner that the sun1 de~nand or any 
part thereof is not due to the dealer or that hc does not hold any money for 01- 

on account of the dealer, than, nothing contained in this section shall be 
decmed to require such person any sum or part thereof as the case may be, lo 
the Comn~issioner. 

(6)  If [he person to whom rr notice under this section is sent fr~ils to 
make payment in pursuance thcreof tie shall be deemed to be ;i deiiler in 
default in respecr of the amount specified in the notice and further proceed- 
ings may be taken against him for thc rcalisati~n of the amount as if i t  were 
an arrear due horn him and such a~nount shall be recovcr;lble as w e a r s  of 
land revenue. 

(7) Commissioner may apply to the Court in whose custody there i s  
moncy belonging to the dealer, for payment to him of thc cntire amount of 
such money or if i r  is morc than tax and penalty, if any, due, an amount 
sufficient to discharge such tax and the penalty : 

Provided that any dues or property which are exempted from ar tachment 
under section 60 of the Code of Civil Procedure, 1908, shall also be exempted 
from thc operation of this seciion. 



Kcfu~~d. 27. ( I  ) Thc Co~n~nissioner on bcing satisfied either on an applicalion or 
on any otl~er manner that the dealer has paid in excess of the sum due from hiin 
shall order, as soon as i t  may be, the refund of the sum so paid in excess : 

Provided that the Cornmissioncr may set off such sum against other 
dues from thc snlnc dcalcr i n  respect of any other return period. 

(2) When a tax has been levicd under this Act in rcspcct of any 
dcclarcd goods as specified i n  scction 14 nf the Central Salcs Tax Act, 1956 
which iire subsequently sold i n  the course or Inter State trade or commerc, 
 he tax as leviecl shall be refunded lo the dealer in the manner as may be 
pinescri bed. 

(3) If  for reasons of delay a refund, being other than a refund under 
sub-section (2) due to a dealer is not inade within ninety days of such refund 
being due, the State Government shall pay to such dealer simple interest at 
the inaler 016 per cenl per annunl on the amount refundable. 

(4) Re fwld urldcr this Act sl~all be deeined to be due :- 

(a) In cases where- thc tax assesscd has bccn rcduced on 
appcal or revision, etc-from the date the order of thc appel- 
late or revisionid authoriry ; 

(b) in othe~.cases on the date an application for 1-et'i~nd is made 
by the parly claiming the refund. 

Remission. 28. Thc Statc Governmcnt may, by rulcs, providc that in such circumstances 
and subjcct to such conditions as may he specified, a draw back, set off, or 
t-cfmd of the wholc or any part of thc tax paid i n  respect of any purchase ol  
t-eiif matet.ials under this Act for use by any dealer in the manufacture of 
coods in Tripur;~ for side, be granted to such dealer. 
C 

OITences and 29. ( 1) Whoever - 
penaIlies. 

( 1 ) carrics on busi ncss as a dealcr and acts i n  contravcntion of any of the 
provisions of this Act ; or 

(2) Fails, withoul reasoble cause, Lo submit in due rime any I-cturn as 
I-cquired by under [he provisions of [his Act, or submits a false retuins ; or 



(3) Fails, when required by or under rhe provisions of this Act, to keep 
accounts or records of sales ; or 

(4) fails, when required by or under the provisions of this Act to 
produce any accounts, evidence or documents or ro furnish any inform- 
ation ; or 

( 5 )  fails or negiects to comply with any requirement made of him 
under thc provisions of this Act ; or 

(6) knowingly produces incorrec~ accounts, registers or documents, 
or knowingly furnishes incorrect information ; or 

( 7 )  fraudulently or ~vilfully cvodes the payrnenl of any tax due under 
this Act, or conceals his liability to such tax ; or 

(8) failstopaywitl~intherimeallowedany~axassessedoranypen- 
alty lcvied on him ; or 

( 9 )  prevents or obstrucls inspection or entry by an offiicer acting un- 
der the provisons of this Act ;or 

(10) preventsorobstructsinspec~ionorentry by an officer acting un- 
der the provisions of rhis Act ; or 

( 1  1 )  demands or charses from any purchaser sales lax as such at a 
rate higher than that payable under the provisions of this Act, or 

'[(12) aidsor;lbelsany person in theCon~missionofany offencespeci- 
fied in clauscs ( I )  to ([I).  
shall, on conviction before a Judicial Magistrate and in nddiiion LO any tax 
including interest if any, or penaIry or both thal may be due from him, be 
punishable with imprisonment which [nay extend to six monlhs, or with fine 
not exceeding one thousand rupees or with both, and when the offence is a 
continuing one, with a daily fine not cxceeding fifty rupees during thcperiod 
of continuance of the offence. 



' [ ( 2 )  The orfences specified under clause (9), (10) and (1 I )  of sub-section 
(1) shall be cognizable and bailablc. 

Falsc stalcrncnl 30. Whoever makes a statemen1 in verificahon or declxition ill connection with 
in dct1ur41ionn any proceedings under [his Act which is false, ;md which he either 

knows or believes to be false, or does not believe to be true, shall. on convic- 
tion before a Judicial Mngistrute, be puinishablc with sin~plc imprisonment 
which may extend to six n~onlhs or with fine which may extend to one thou- 
sands rupees, or wilh both. 

Cugnizancc 31. NO court shall takc cognizance of any offence under this Act, or  he 
arflrrence. rulcs made thcrcunder except with the previous sanction or the Commis- 

sioner. 

Com~osilion 32. (1) Subject to such conditions as may be prescribed, che Commis- 
oromences. sioner may, either before or after institution of criminal procedings under 

this Act, acccpt from the person who has committed or is reasonably sus- 
pectcd of having committed an offence under this Act or the rules made 
thereunder, by way of composi tion of such offence. - 

(a) where the offenceconsists of the failure to pay, or the 
evasion of, any Lax recoverable under this Act, i n  addition 
to [he lax including interest if any or penalty or both so 
recoverable, a sum of money not eiceeding one thousand 
rupees or doublc the amount of Ihe tax recoverble, which- 
ever is greater, and 

(b) i n  any other casc a sum of money not exceeding one thou- 
sand rupees i n  addition to tax recoverable. 

(2) On payment of such sun1 as may be determined by the Commis- 
sioner under sub-sectionm ( I ) ,  no further proceedings shall bc taken against 
the pcrson concerned in respect of rhe same offence. 

Disclosure of 33. (1) All particulars contained in any statement made, returns furnished 
or accounts or documents produced in accordance with this Act, or in 

by a public 
scrvan t. any evidence given or affidavit or dcposicion made in-the course of any 



proceedings under this Act, other than proceedings bcforc a Criminal Court, or in 
any record or any proccedings undcr this Act, shall, save as provided i n  sub- 
seclion (31, be treated as confidential, and notwithstanding any lhing contained in 
the Indian Evidence Act, 1872 (Act 1 of 18721, no Court shall, save as aforestlid, 
be entitled to rcquire any public servant to produce before i t  any such kealment, 
return, account document or record or any part thereof, or to give evidence be- 
fore it in respect [hereof. 

(2) If, save as providcd in sub-scction (3), a public servant discloses 
any of the particulars referred to in sub-section (11, he shall be punishable 
with in~prisonmenc which may extend to six months, and shall also be liable 
to fine. 

(3)  Nothing in this section shall apply to the disclosure - 

(a) of any of the particulars referred to in sub-section (1) for 
the purposes of a prosecution under the Tndian Penal Code, 
1860 (Act XLV or 1860) or the Prevention of Corruptio~l 
Act 1947 (Acr I1 of 1947) in respect of any such statement, 
return, accounts, documents or evidence, or for the pur- 
pose or a prosecution under this Act, or 

(b) of such facrs, to an officer of the Central Government as 
may be necessary for the purpose of enabling that Govern- 
ment to Ievy or realise any lax imposed by it, or 

(c) of such hcts to any officer of this State or any other State 
Government as may be necessay for the purposc of ena- 
bling such officer to levy or realise any tax imposcd by 
that Government, 

(d) to any person for purposes other than those refcrred to in 
clause (a) lo (c), if the State Government consider neces- 
sary in the public interest. 

34. Every registered dealer or ocher on whom a notice has been served to Mainlenaocc 
furnish returns undcr sub-section (2) of section 8, shall keep a true account oraccounts. 
of taxable goods manufactured, made or processed by him or brought by 
him into Tripura from any place outside Tripura for the purpose of sale in 
Tripura, and of turnovers, and if the accounts maintained in the ordinary 
course do not, in the opinion of the Commissioner, enable him to apply a proper 
check on h e  returns furnished under the provisions of this Act, he may, require the 
dealer to sell by issue of cash or credi t memo or keep such accounts in such Corn1 
as he may, subject to anything that may be prescribedin that connection, direct. 



Powers l o  order 
production or  
accounk and 
puwcr o l  eniry 
and inspcction. 

35. (1) Subject to such conditions and restriction as may be pl-escirbed, the 
Commissioner may, for thc purpose of this Act, require any dealer to produce 
before I~inl any accounts, registers, vouchers or other documcnrs relating to the 
manufacture, making, processing, import, sale or purchase of laxable goods or 
matters connected therewith. 

(2 )  All accounts, regislers and other documents as referred to in sub- 
section ( I ) ,  the taxable goods in the possession of a dealer and his offices, 
shops, godowns, buildings, vessels and vehicles shall, at all reasunable times, 
be open lo inspection by thc Commissioner. 

(3) If the Commissioner has reason to suspect [hat any dealer is at- 
tempting to evade payment to any tax under this Act, he may, for reasons to 
be recorded in winiting,seize such accounts, registers or documents of the 
dealer as may be necessary, and shall grant a receipt for the same and shall 
retain the same only for so long as may be necessary for the purposes of this 
Act. 

'[Provided that i f  the dealer or person from whose custody the books 
of accounts 01. other documents are seized, refuscs to give an acknow- 
Icdgemen t, the Commissioner may leave the receipt ;it the premises and record 
this F~ct.; 

2[(4) for rhe purpose of su b-section (2) and (3) I he Commissioner rnay- 

(i) enter and search any builoing or place where he has reason 
lo suspect that books of accounts and other documents or 
the sale-proceeds are kept ; 

jii) break-open the lock of any door, box locker, safe, nlmirah, 
or other receptacle for exercising Lhe powers conferred by 
clause ( i )  where the keys thcreof are not' available : 

( i i i )  place marks of identification on any books of  accounts or 
other documents or make or cause to be made extracts or 
copies therefrom ; 



(iv) make a note or any inventory of any such money or goods 
found as a result of such search ; 

(11) seal the premises including the ofice shop, godown, box, 
locker, safe, almirah or other receptacle if the owner or the 

person in occupation or incharge of such office, shop, godown, box, locker, 
safe, almirah or other receptacle lcaves the place or is not available or hils 
or refuses to open i t  whcn called up011 to do so : 

Provided thal no residential accornmodarion (not being a place of busi- 
ness-cum-residence) shall be entered into and searched by the Commjssjoner 
except on the authority of a search wal-rant issued by a judicial magistrate. 

( 5 )  Thc Commissioner may requisition the services of any police 
officer or any public servant or both to assist him for all or any of the pur- 
poses specified in sub-section (4). 

(6) Save as otherwise provided i n  this seclion, every search or sei- 
zures made undcr chis section shall bc carried on in accordance with the 
provisions of the code of a.irninal proccdure, 1973 relating to search or sei- 
zures rnadc under that code. 

36. The Commissioner may, for the purposes of this Act- 

Power lo o U  Tor 
(I)  require any firm or association or Hindu undivided or joint fam- xomation. 

ily to furnish him with a statement o f  the names and addresses of the mern- 
bers of the firm or association or of the names and addresses of the Managcr 
or members of the family, as the case may be ; 

(2) enquire any person whom he has reason to believc to be a trus- 
tee, guardian, manager or agent to furnish him with a statement of the names 
of the persons with their addresses for or of whom he is  a trusree, guardian, 
manager or agcnC ; 

(3) require any person whom he has reason to believe to have 
obtained taxable goods from outside the State to furnish him with a state- 
ment of the names oP persons with their address from whom he has obtained the 
goods and of the namcs and prices of the goods obtained ; 



(4) require any person whom he has reason to believe to have 
despatched taxablc goods to any place ou~side thc State to furnish him with a 
statement of the niimes 01 persons with thcir addresses to whom he has des- 
patched the goods and of Lhe names and prices of the goods despatched. 

' [ 36A. Maintcnancc of Accounts by Canies- 

No~withslanding myth i ng contained in any olher Acl, any Lransporler, 
carrier of transporting agcnt operating its transport business in Tripura, shall 
maintain propcr account of goods transported to or outside Tripura rhrough i t  
j n thc manner prcscribcd and s l ~ a l  l on denland by the Commissioner be liable 
to furnish in the prescribed manner such information as the Commissioner 
may require relating to the transporration of such goods and shall also be 
bound to produce books of accounts for inspection and examination by the 
Commissioner. 

ReslricIion 37, ( 1 )  No person shall take delivery or transport from any railway s ta- 
on movement. tion, air-port, post office, or any other place whcthcr of similar nature or 

otherwisc, notificd in this behalf by the Stale Government, any consignmenr 
of taxable goods exceeding such rluantilies and except in accordance wilh 
such conditions as may be prescribed. Such conditions shall be made with a 
view to ensure that there is no evasion of the tax imposcd by this Act. 

' [ ( 2 )  If the Commissioner has rcason to believe that any person has 
contravened or attempted to contravene the provision of sub-section ( 1 )  in 
respect of any taxable goods, hc may seize such goods together with any 
container or other materials used for packing such goods and for  he said 
purpose search any placc, vehiclc or thing which may be suspected of being 
used for such contravcntion, 

(3) Any person who contravenes the provision of sub-section ( I )  shall 
be punishable with imprisonmenr for a term which may extend to six monrhs 
or with fine or with both. 

(4) An offence under this section shall be bailable and cognizable. 



38. (1) The Stare Government may, by notification, ser up and erect, in such Erwtion 
Inanncr as nray be prescribed, check-posts and barriers at any placc in the S Pate cbeck-post. 

with a view lo prevcnt the evasion of tax payable under this Act. 

(2) Every person transporiing ~axablc goods shall, at any check-post 
or barrier refcrrcd to in sub-secrion ( I ) and before crossing such checkposi 
or barricr, file before the Officer-in-charge of the check-posr or barrier, a 
correct and coinplete deciararion of the goods in such form and in such man- 
ncr as ]nay be prescribed. 

(3) The Officer-in-charge of the check-post or barrier for the pur- 
pose ot's;~tisfying hirnseif that the provisions of sub-section (2) are not being 
contravened, and subject to such restr\ctions as may be prescribed, intercept, 
detain and search any vehicle or boat which may be suspectcd of being used 
for contravening such provisions. 

'[(4) The Officer-in-charge of the check post or barrier or any other 
Officel; who may be authorised by the State Government in this behalf may, 
for the purpose of verifying whether taxable goods are being transported in 
contravention of the provision of sub-section (2 )  of section 38 and subject to 
such rcsrrictions as may be prescribed seize any taxable goods which, hc has 
rexon to belive, are being transported i n  co~~travention of the provisions of 
sub-section (2) together with any conrainer or olher materials for (tie pack- 
ing of taxable goods. 

' [ ( 5 )  When any Laxable goods are seized under sub-secrion (4). The 
Officer-in-charge or the check-post or barrier or any other officer referred to 
i n  that sub-section shall, as soon as may be, report the same to the Commis- 
sioner for appropriate action. 

j[38A. (1) Disposal of seized goods. -The Cornmissioncr may, subject to the 
provisions of section 32, dispose OF by public auction any tnx;iblegoods seized 
under sub-scction (2) of section 37 or under sub-section (4) of section 38, in 
such manner as may be prescribed, and so much of the sale proceeds 

I .  b~~t~r!t*d by TIIC Tril~irrdt SrrIc.\ To.< (Sccuird A~rrrrrrlrr~rrrtJ Acr. IYtYI. \\: c. I: 4,5, IYaYI. 
2 .  I I I S L ' ~ ! L , ~  JIJ. Tltc T r i p ~ ~ m  SOICS Tnx ( Tl~ird A~r~c~rtIrtrurt)  ,lcr. 1984, 11: c. J 12.7.IY&J. 

.I. Insmed ibid. 



of the auction, aftcr deducting the cosl of conducting  he auction, us m a y  bc re- 
quired for payment of the dues on accout of tax and penalty shall be appropriated 
towards lhe same and the balance, if any, should be paid to  he person from 
whom the goods were seized or to the owner of such goods. 

(2) Notwithstanding anything contained elsewhere in this Act. for 
rhe purpose of this section, thc arnounr of tax payable for the taxable goods, 
sold by auction shaIl be determined on the basis of thc sale proceeds of the 
goods sold by public auclion under sub-section ( 1 )  and the penalty leviable 
 hereon may extend to one hundred and fifty percenr of the tax so calculated. 

(3) Nothing in this section shall absolve a person from any other 
penalty to which he may be liable for violation of any provision of thc Acr. 

'[38B. For carrying out the purposes of secrion 38 every Transporter, Carrier 
or Transporting Agent opcrationg its transport buisness relating to taxable 
goods in Tripura shall be requil-ed to obtain a Certificate of Registration in 
the prescribed manner from the Com~nissioner of Taxes on payment of such 
fecs as may be prescribed. 

Bar of suits 39. No suit shall be brought in any Civil Courts to sct aside or modify any 
in Civil assessment made or orders passed under t l ~ e r  provisions of this Act, and no 

and prosecution, suit or other proceedings shall lie against officcr of the Slate 
indemnity. 

Govecnn~ent for anything in good faith done or intended to be done under 
this Act or the rules rnadc thereunder. 

Power 40. The Tribunal and the Commissioner shall, for the purposes of this Act. 
lolakc have the same poweins as are vested i n  a Court under the Code of Civil Proce- 
cvidence 
on oath elc. dure, 1908 (Acr V of 19081, whcn trying a suit, in respect of the following 

matters :- 

( 1 )  enforcing the iittendatlce of any person and examining him on 
oath or affirmation ; 

(2) compelling the production of documents ; 

(3) issuing Commissioner for the examination of witnesses ; and such 
procedings before the Tribunal or the Commissioner shall be deemed to be a 

I ,  hast-r~rd by T l ~ d  Triprrro Srrlrs fit.,- (Srrorrd ~~r~rr~trlrrrrr~r) Art. 1996. 1,: f. J 31.3.1996, 



"judicial proccedings" within the meaning of section 193 and 228 nnd lor the 
purposes of  seclion 196 of the Indian Penal Code, 1860 ( Act XLV of 1860). 

4 1. In compuring thc pe~iod of limitation prescribed for an appeal or revision, 
rhe day on which the order complained of was served and the time requisite for Cum~uhlinnnr 
obtaining a certitied copy of such ordcr, s11;il l be excluded. ihc period or 

limlhtion. 

42. If any dealcr - Infr,mlalian to 
be rurni shed 

(a) sells or otherwise disposes of his business or any parr of regarditis 
his business or any place or business or effects or comes to changeor 
know at' any other changc i n  the ownership or the business. 
business, o r  

(b) discontinues his business or changes his place of busines 
or opens a ncw plnce oP business, or 

(c) changcs the name or nature of his business, 

hc shall within '[fourteen days inform die prescribed autl~ority accortlingly ; 
and i f  any such dealcr dies, his legal rcpresenrarivcs shall in like manner 
infornl the said autl~ority. 

43. The Cornn~issioner may, subject ro such restrictions and conditions as 
rnay be prescribed, delegate, by notification in the Officiill Gazelte, any of Delcgafion of 
his powers under this Act to any person appoinled under sub-section (1) of Conlazission- 
section 4 to assist him. er's porvcrs. 

44. (1) The  State Government may, make rules for carrying out h e  pur- 
poses of this Acr. 

Power to 
(2) Without prejudice ru l l ~ e  genercrality of the foregoing power, make rules, 

such rules may, in pxricular prescribe - 

(a) aII mattcrs required by this Act to be prescribed ; 

(b) the clauses and duties of officers appointed for the 
purposes of enforcing the provision of this Act ; 



(c) the proceedure to be followed and the forms to be adopted 
in proceedings under this Act ; 

(d) the inte~vals at which, and the manner in which, thc tax 
urlder this Act shall be payable ; 

(c) thc datcs by which and the authority lo which rerurns shall 
hc fi~rnished ; 

(I) [he manner i n  which refunds shall be made ; 

( g )  the lees, i i  any, for petitions, certificates and other ; 

(11) the nature of accounts to be maintained by a dcalcr ; and 

i For any othcr matter necessary for giving effect to thc pur- 
pose of this Act. 

(3) Every rule made by the Slate Government under [his Act shall be 
laid as soon as may be after it is made; before Legislalive Assen~bely while it is 
in session for a total period o i  not less than forteen days which may be com- 
prised i n  one session or in lwo or more successive sessions and if, before 
expiry OF rhe sessions, in \\lhich it  is so laid or thc successive aforesaid [he 
Legislative Assembely agree in inaking any moditification in the rule or [he 
Legislative Asseinbely agree [hat the rule should no[ be made, the rule shall 
thereafter have eifect only in such modified from or bc of no eifect as [he case 
inay be, so, liowe\~er, thar any such modification or annulment shall be withoul 
prejudice to Ihc validily of anything previously done under that rule. 



GOODS IN RESPECT OF WHICH TAX IS LEVIABLE UNDER 
SUB-SECTIOR (1) OF SECTION 3 

S1. No. Description of the taxable goods Rate of Tax 

1 2 3 
I 

1. All arms includiug rifles, 1-evolvers, pistols i ~ n d  iunmunirions for Lhe 
snmc of real 01.  fais, explosive materials or thinss. 13% 

2.  All clocks, time-picccs and watches 2nd parts and acccssories thereof. 
12% 

3. Bintlcula~.~,  telescopes and opera glilsses. 14% 

4. Cignrcrre c;lses, lighlers, parts & accessories thereof. 20% 

3. Cinelnatogrnphic eqip~ncnts including cameras, projecrors and sound 
recording and ~~eproducing cquipnlen~s, lenses, films and parts and 
accessories recluired for use [herewith. 20% 

6. Dit~aphones and othcr similar apparatus lor rccording sound and 
spare parts thcl-eof. 15% 

7. Iron and steel snPes and almirabs. 15% 

8. (i) Moror cyclcs and motor cycles combinations, Inocor scoulers, 
morore ttcs. 4% 

( i i )  Tyrcs, tulles and spare parts of motor cycles, molar scooters, 
mororettes, helmet. 1 OC% 

9. ( i )  Motor vchicles including motor cars. motnr taxi cabs, nlolor om- 
nibuscs, motor vans ailcl molor 101.1-ics, chiissis of nlolor vehicles, 
bodics built on chassis oP motor vel~jclcs belonging to others (on 
thc turnover relaling LO bodies), all varieties of trailers and thrcc 
whcclcrs by whurever names known. 4% 

(ii)  Con~petcnt parts of mutor vehicles, articlcs (excluding biiiteries) 
adopled for usc gc~~eriilly as painrs or acccssories of mulul- vehicles 
and [railers and three whcclcrs. 10% 





19. Foam rubber produc~s, plastic foal11 products, fibre foam products or 
other synrl~etic foam products of cvery description including ( i )  sheets, ( i i )  
cushions. (iii) pillows and (iv) mattresses, scat, coir products blended with 
the products mentioned above. 

15% 
20. (i) Mosaic tiles iind chips 

(ii) Ceramic tiles, g l u e d  tlonr, rooting and wall tilcs 

(iii) PVC (vinyl), asbcstns, floor tilcs, wall riles and flexible flooring 12% 

materials 
12% 

( iv )  Marblc boulders or lumps, slabs, cl~ips, dusts, Hoor tiles, wall 
tilcs and other articles made of marbles 

(v) Articles madc of n~osaic, granite and doloniite 
12% 

(vi) Linoleum and  laminate shcets such as sunmica, rorn~icn, decalan1 12% 

;ui~d the like, protlucrs made of linolcum and la~~lination and 
blended with thcm. 

12% 
1 Pet-f~rmes, dcodori~nls of all kinds, make-up mvterials and cosmelics or 
all varieties including ( i )  lalcunl and other powders for facc and skin, (ii) 
snow and cl-earns of all descriptious and varieties, (iii) depilatories, (iv) blemish 
rcnlovers and henuly milk and cleansing milk, (v) hair dyes and hair darkcn- 
er-s, (14) hait- creams, (vii) hair spray, (viii) pomacle, brilliantine and vaseline, 
(ix) altn, (x) lipsticks, (xi) nail polish, (xii) eyeliners, (xiii) eyetex, (xiv) rouge, 
(xv) bindi, (xvi) after shave lotions rind creams, (xvii) hair tonic ancl hair 
lolions, toilel soods, toilet coo111 and floo~. cleancl- and refrcsl~er products in- 
cIudin0 disinfectant products known hy whatevcr niune, stain remover, glyc- 

P 
crin, r ~ b o n  and band used lor both deco~~ations and non-dccor;ktion, body 
nlcssiige oil, mchendi, pinoducts for face wash i111d in~provcr. 

15% 
22, Aviiilion gasoline, aviation turbine Cucl alld all othcr vilrielies of fucl 
for ail CI-arts. 

20% 
23. Typcwl-irers, labulating mi~chines, claculating and duplica~ing machines 
iuld parts rllcrct~f. 

24. ( i )  Wireless reception ins~rumcnts and apparatus, tr~nsistor radios, 15% 
radios and gramophone and thcir component paris and rccords, 
accumula~ors, amplifiers and loud speakcrs and spare parts ;mtl 
i~ccessor ies thereof. 

(ii) Television sets black & whicc and spare parts and accessories 12% 
thereor. 

12% 



(iii) Telcvision scts coloured and sparc parts and accessories thereof, 
trolley, stand, sear, kits used for T. 1' 

15% 
25. All electrical goods, instruments, apparatus, appliances and all such 
articles the use o1 which can nor be had except with the application of elec- 
trical e n e r g  including fans, lighting bulbs and tubes,generator, generator 
sets, invcrters, hcnters, mixture grindcl-s, geysers, electrici~l earthen-wares 
and porcelain, and all other accessories i ~nd  conlponent parts either sold as a 
whole or in parts. 

12% 
26. (i) All ~~ririelies of tractors and buldozers including parts and accesso- 

- - 

rics thereof. 
12% 

(ii)  Power tillers, parts and accessories thereof. 
8% 

27. Bicycles, rickshaw and cycle combinarions and accessories and parts 
thereof. 

7% 
28. Bricks, brick-bats, jharna, metals, stone, boulder, gravel, ballast, stone 
chips, any  other products or sub-products arising out OF bricks or stone, tiles 
(kiln burnc) other lhan mosaic (masonry tiles). 

12% 
29. Cemen~, articles made of cement and reinforced cement concrete. 

8% 
30. ( i )  Aluminium mass, lump, scraps, foils, extrusions, blocks, includ- 

ing aluminium wrap papers and roils, alun~inium semis, circles, 
l~oops, stips, bars, rods, flats, tube, wire, structures, angle, chan- 
nels of all sizes, varieties and lengths and articles made of 
aluminium and hindaiium. 

10% 
( i i )  Aluminium shcets. 

4% 
(iii) Brass circles, sheets, strips, rods, squares, flats and articles made 

of brass, bell metal, enamel and articles made of  bronze. 
10% 

(iv) Copper, lead, bronze and tin mde circles, semis, sheet, hoops, 
scrips, bars, rods, flats, wires, cubes, limp, channel of ail  sizes 
and varieties, articles made of copper. 

10% 
(v) 'Crockcry and cuclery including knives, forks and spoons, arti- 

cles made of glass, aluminium, hindalium, enamel, brass, bel- 
metal and copper used for any purpose whatsoever. 



(vi) Al.tic1c.s ~nade  of glass, glass sheels, plales, coloul-ed glass, coolex 
gliiss, toughcncd glass, laminated s n f c ~ y  glass, lintel glass, 
laboratory glass-warc, such as glass lube, jnrs ilnd tcst tubcs ctc. 

12% 
(vii) All IIOII-fcrrous mctal items, things and products which are not 

referred to above from S1. (i) lo (vi). 
10% 

3 1. Veselable oils both cdiblc and non-ediblc including vanaspilti or veg- 
ecabIe ghee bur excluding mus1;u-d oil, rapeseed oil iincl itdmixture of mus- 
tard oil and rapeseed oil. 

7% 

32. Gl;lsswarc, bottlcs and phials, fi~nnels, globes, glass parts of lambs, 
sheels and pliltes, photo and othcr franlcs and mil-ors, hbrc glass ancl ils 
iuticles iuld products. 

12% 
33. Learher goods of all varieties and footive;ir of' ill t descriptions 'I------] 

8% 
34. (i) Scei~ted sticks (agiirbati) and dliup. 

8% 
( i i )  Matchcs and candles. 

8% 
35. ( i )  Disposable diapcrs (nappy), sanitary rowels, sanitary napkins and 

belt-less napkins and tarnpous. 

12% 
( i i )  Sucsjcal Dressing \i.l~ic h exptessions s11;lll inclrtde adhcsive 

plastcr, dressing gypsonal, plzls~er oC paris and bandage, surgical 
cotton, absorbent cotcon, v o l ~ a c  pop bandage, gauze, wadding 
gaugc, l i ~ t r  and wool paultries and similar articles impregnated 
01. coaled with phnrmaccutical substances put up in forms or 
packing for- surgicnl purposc. 12% 

(iii) Pharmaceutical and surgical products of plaslic and tubber 
including gloves. aprons and caps. 

L 2% 

(iv) Instruments ant1 appliances used in medical, surgical, dentid ot- 
vc terinary sciences including scientiglrphic apparaius, other elec- 
tromedical apparatus and sigh1 testing inslruments incIuding op- 
th;~lmoscopc, oroscopc, lai-yngoscope, retinoscope, bjnocularla- 
upe, piirts and nccessorics thcrcof (o thcr than thosc specified else- 
where in   his schedule), hearing ;lids and appliances, clinical 
zlpprtfil~t~s and articles wed for clinical pulpose, diagnostics equip- 
menl, apprrlaius and chemicals, X-Ray film. 12% 



(v) Ayurvediu, Homueupa~l~ic, n11d Uuani nledici~les which ;ue sold 
in  paten^ and in bi-and name. 

(vi) Medicines i111d ~ I ' L J ~ S  ulliel- 111;ui the Collowing- 8% 

(a) Anci~nalal-ia CII-LISS viz. Quii~ine in powdc~. f ~ ~ n n ,  quinine 8% 
in pills (bul not sugnl- coatcd ), qui~~ inc  alknlaidc, salt of 
quinine, cinchonii ;~nd Chloroql~ioe group of drugs, e.g. 
Ni vaquine, Reschochin and Camoquine w h e l l ~ e ~ ~  in solu- 
tion or in powder or in tablet fo~-111, Paludrine and Darapi-im. 

(b) Anri-Kala-azar drugs viz. Ure ;~  St ibamine and Peutiimidinc 
Isothinorc and O.R.S. and saline sets. 

( c )  Vaccine, viz. small pox vaccine, cl~olera vaccinc and T.A.B, 
vaccine. 

(d) Ayul-vedic, Homoeopathic, and Unani medicines except 
when sold in patent nunc or brand namc. 

(e )  ~Meclici~~e and drugs for lapsory patients. 

36. Paints, colours, laquers, and varnishes including glue, polish, tupentine. 
e~lilmels, bluc i t1 poivdcr and liquid form, indigo iilcluding coaltain and lime, 
pigments, paint rcu~ovct; gypsu tn of all kinds, plaster of paris, plasler-casr, 
tileaching susbstnnccs in any form by whalever name known. 

37. Brushes, sand papers and othcr abrasives by whatever name known. 
12% 

38. (i) Ply wnod, straw board, hard or soft board, pulp boads, art boal4ds, 
card boards, corrugated boards, fibre sheer, butten boai.cl, Ieath- 
el-board, insulating board, particle bound black board, paperboard, 
mill board, wooaenhoard. board used for binding, game boards 
miide of iuly rn;iteri;~ls pnstc board, 

(ii) Curbon papcr, stcncil papcr; cyclostylinp paper, warer proof 15% 

papel-, PVC coatcd pnpcr, coloured papcr, of all kinds, cigarette 
(issue paper, chromo conlcd paper, cnrlidges paper, cellopho~le 
paper, wall paper, wall coverings, machine paper, clean and 
tissue paper for any purpose, co~nputcr  papcr, zcros paper, 
duplicating paper, thcrmi~l pnpcr, papcrs known by whatever name 
and descriplion except w1.i t i  tlg white papers. 

12% 
,6471 



(iii) Ink of all kinds including lethopphic printing and duplicating 
ink, type-wri ting ribbons, stam pad, but excluding writing ink. 

(iv) Geomelrical and mathematical insrruments iind boxes. scien~ific 
equipmcnts, pen-stand, pin-cushio~~, water sponges. 

39. Premcralds, rubics, real pcarls and sapphires, synthetic or aintilicial 
precious stones, pcatls artifical and cultured, other categories ul stones in- 
cluding diiii~~ond, gold and gold ornaments, silver and silver ornan~ents. 

40. Rubbct- products excepls condom including rubber sheets and elastic 
PI-ducts. 

41. Sewing m;ichines, knitting machines and parts and accessories thereof. 

42. Soap of all varieties including roilct soaps, saving soap, medicated 
soap, soft soap, liquid soap, soap chips or flakes, powdered soap, of any 
other desciniption and detergents. 

43. ' Stain less steel producls. 

44. (i) Sanitary fittings, water supply materials, parts and accessories 
hereof. 

(ii)  Wa [el- filtel; parrs and accessories thereof. 

45. Hair oil : Explanation : Hair oil : shall mean any oil which is sold in 
packed containers lo bc used as hair oil, or any kind of oil which had been 
subjected to processing for being used as hair oil. 

46. Shiiving set including safety razor and blades. 

47. Toothpaste, tooth powder and other dentrifices, tooth brushes, mouth 
washes and deodorants. 

48. Powerdered or condensed milk, whethcr skimmed or not, whether 
mixed wiih any other substances or  not, sold under various trade names and 
description, such as Milkmaid brand condensed milk, Nestonlalt, Nespi4ay, 
Lactogen, Eleden, HorIicks, Malted Milk, Glaxo, Ostermilk and Gate Milk, 
Klini, Milo, Lemine, Anchor, Life-Guard, Moloy, Oak, Ovaltine or any other 
name of description whatsoever and ghee, butter, cheese and cream, dietary 
supplements for veterinary use. 



49. Foodanddrinksinadeofcerealetc.soldintinned,bottled,p;ickednnd 
scnlcd container having whatsoever trade name, condiment, yeasr, articles of 
food and drinks sold i n  packed container powders for food drinks having 
cocoa 01- chocolate and ~nalt as major ingredients, sold under various trade 
names w d  descriptions such as Bournvita, Tono or any othcr nalnc nr dc- 
scriprion wharsover, lea, coffee, pickles, sauce, jam, jellies, fruit cnncen- 
tratcs, fruit juice whether [inned packed or otherwise. 

50. All varieties of lozenges, including any tcr~n of lozengcs made or proc- 
essed i n  pan or cooker, hard boiled sugar confectionery toffee, caramels, 
chocolates, chocolate bar with brand name (e-g. Cad bury's cl~ocolntes, Sathe's 
chocolate) and without brand names and gelatine producr known as cough 
lozenges 01. j i j ubes  and sweet gums such as chewing gums, hard boiled sugar 
cubes, honey sold in packed, bottled or sealed container, toffee and candy 
whatsoever irs binand name (2.g. palm candy, Halls, Haj~nola, Swad etc), sweel 
sold i n  sealed conlainer. 

51. Readymade garments,hosiery goods, woolen garments including socks 
. . of all vnrjctics and descrlptlon 1 [ --------------------------------------------------- 1 

52. Biscuits and cakes oP al l  kinds whether tinned, packed or otherwisc, 
ice, icc-candy, ice-cream. ice-food, kulfi of whatsoever names and descrip- 
tion. pastries. 

53. Dry or preserved fruit, thnl is to say any fruit or edible part of fluit that 
has undergone Pull or partial dehydration or ally other preserving process, 
including almond, khasta badam, pistachio, nut, chilgoza or neoza, apricot, 
alubukhm, cashew nut, walunt, fig, raism (Locally known as kismis, mona- 
cca ) and date (locally know as khajur, zchcdi or sohera) but excluding any 
fi.uir which is oilseed ;is defined i n  sccrio~l 14 of thc Ccntral Salcs Tax Act, 
1956 (Act 74 of 1956). 

54. Electroplated nickel w silver or German silver or annodised goods. 

55. Articles made of or inlaid  will^ ivory. 

56. (i) All machineries and spare park thereof, all kinds of weighing 
machinc, measuring tapes and sticks. 

(ii) Pumpsets, sprayer and sparc parts thereof 

I .  011rirlrrl IJT Tirc Tripurn 5o l1 ,~  7m.l lh'irrrir At~rt~drtrrttr) Arr. 2000. I!: P. 1. 27.7.2000. 



57. Poly thene, plastic, celluloid, backlite and allied or similar goods and ropes 
of all varieties and its products. 

58. Ladies hand bags, purses, all type of bags made of learher plastic, foam 
and similar other materials. 

59. Articles such as trunk, suitcase and boxes used for any purpose what- 
soever. 

60. Asbestos sheets and asphalt sheets. 

6 1. Petrornax, stoves, cookers, lamps, lanterns, parrs and accessories 
thereof. 

62. Timber other than fire wood. 

63. Locks, padlocks and keys. 

64. Shoe polish, shoe cream and shoe brush. 

65. (i)  Dyes and chemicals including bleaching powder, sulfur, ferric- 
alum, baking powder, caustic sob[;i, bentonite powder, boric pow- 
der, custard powder, ammonia, food colour, and esence. 

(ii)  Insect-killer, remover or repellent products for non-agricultural 
use (e.g.- mosquito coil, mat tablet, drop, oil, spray, Laxrnan 
Rekha, Goodnight mat, Hotline) by whatsoever names and de- 
scription including machine and equipmcnts for their applications. 

66. Torch light, bulb, pans and batteries thereof 

67. Pipes of all varieties including RCC spun pipe and fittings of pipes. 

68. Spirituous medicinal preparaiions (under any pharma-copaedia) con- 
taining more than 12 per cent by volume of alcohol (but other than those 
which are declared by the State Government by notification in the Official 
Gazette to be not capable of causing intoxication) 

69. Motor spirit (except diesel oil and internal combuston oil other than 
petrol) 



70. Lubricants. 

'[7 1. 51. No. Description of taxable goods. Rate of tax. 
1 2 3 
7 1 Diesel Oil 12% 
71A Other internal combustion oil 

other than petrol, furnact: oil. 5% 

72. Superior kerosenc not ordinarily used as internal combusrion oil. 

73. Petroleum coke, petroleum gas, natural gas, cooking gas, ovens and 
accessories theineof, oxygen gas, acetylene gas, gas welding rods, parts and 
accessories thereof, graphite, gas cylinder, ammonia gas, Freon gas, fluorine 
gas. 

74. All oit~er producls obtained as derivatives of petroleum andor natural 
gas including naphthalene ball, cube and powder, camphor, bi turnen. 

75. Aerated water, distilled water, mineral water or water sold in  bottles or 
sealed containers, non-alcoholic soft drink and cold drink, beverage. 

76. (i) {a) Iron and steel, i.e. to say-pig iron and cast iron including 
(ingot moulds, bottom plates), iron scrap, cast iron scrap, 
runner scrap, steel scrap and iron skull scrap. 

(b) Sreel semis (ingots), slabs, blooms and billets of all quali- 
ties, shales and sizes. 

(c) S tee1 bars, tin bars, sheet bars, hoebars and sleeper bars. 

(d) Steel bars (rounds rounds, rods, squares, flats, octagons 
and hexagons, plain and ribbed or twisted, i n  coil form as 
we111 as straight lengths) ; 

(e) Steel structurals (angles, joists, channels, tees, sheet piling 
scctions, 2 secrions or by any other rolled sections) ; 

(f) Sheets, hoops, strips and skelp both black and galvanised, 
hot and cold rolled, plain and corrugated, in all qualities in 
straight lengths and in coil forms, as rolled and in riveited 
condl tions ; 

I .  L l t n i ~ ~ ~ v i  h? TIrc Triprrru Sulcu Tax (Tttrrlt At r rcr~r l~~rcr~r )  Art. 2001. n? c l: 31.8.2001. 



Plates both plain and chequcled in all qualities : 

(h) Discs, lings, forsings and steel castings ; 

( i )  Tool, alloy and special steel 01 any of  he abover catego- 
ries ; 

(j) Sreel msl~ing scrap in all fol-m including sreel, skull, turn- 
i ngs and bornings; 

(k) Steel tubes, both welded and scamless, of ail diameters 
and length, including lube fittings ; 

(1) Tin-paltes, both Ilot dipped and cledctrolyic and tin-frce 
plates ; 

(m) Fish plates bars, bearing plate bars, crossing slceper and 
pressed steel slcepecs, rails-heavy and light crane-rails ; 

(n) Whcels lyres, axles and wheeles sets ; 

(0) Wire rods and wires-rolled, drawn, galvanized, illuminiscd, 
tinncd or coaled such as by copper ; 

(p) Defectives, rejects, cuttings or cr~d pieces of ilny of the 
above categories; 

(ii) Hardwarm, iron nettings including expanded metal, grills, 
tools and implements ; 

77. Coal, coke, and coil1 gas. 

78. Crude oil 

79. Cardarnom, cinnamon, dove, cumin secd locally known as Jeera and 
all spices sold in tinned, packcd, bottled and in sealcd containers. 

80. Umbrella and ctlmponcnt parrs and accessories thereof. 

81. Tarpaulin, rain coat, producrs of water proof clorhs, rcxine and PVC 
Cloths and its products, canv;is products, holdall. 



52. Acid 

83. Playing c~irds, greeting cards, irivi~ation card and visi~ors card (borh 
blank and printed), humour card, pic~ure card, picturc posts card. 

84. Lottery tickets. 

85.. All spcclacles, frame and parts of spectacles. sun-glass, goggles, con- 
[act l c ~ ~ s e s  including kits thercof. 

86. Betcl Nur locally known as supuri, Sccnted supari, jnrda, katha, pan 
masalla by whacevcr name callcd. 

87. Toys costing above Rs. 501- (excluding roys made of clay). 

88. Firc fighting cquipments a n d  devices inclurling fire guard and 
equipments. 

89. VCP, video ci\ssetle recorder, video cassette, rapcs and parts and ac- 
cessories thereof, tapc deck, audio cnsse~~es,'nudin cosserrc recorder, playcr, 
changer, pl-oducel-, video game cquiplnents and a1-i icles 

90. Noodles, vermicelli, spaghetli z111d soyabean producls, cornflakes, 
laggagne, poLaLo chips sold in packed form. 

9 1 .  Soft drink powdel; tablcts, crystals or concentrate in liquid form which 
non nlcoliolic beverages arc prepared. 

92. Con~puter, compuicr gnrnes, componenl parts and accessot-ies thereof 
;~nd computer consumc?bles, computcr sortwnrcs ir~cluding peripheral 
wquipmena (e.g.- u.p.s. system etc. 

93 Liquor (both Tndia wade foreign ticluor and counlry liquor) 



LIST OF AMENDMENTS 

1. The Tripura Sales Tax (Amcndmenl) Act, 1978, w, e. f. 11.8.1978. 

2.  The Tripura Salcs Tax (Second Anlcndmenr) Act, 1981, w. e. f. 4.5.198 1. 

3. The Tripura Sales Tax (Third Amendment) Act, 1984, w. e. f. 12.7.1984. 

4. The Tripura Sales Tix (Fourth Amendment) Act, 1987, w. e. f. 12.5.1987. 

5 .  Thc Tripura Sales Tiix (Fifth Amendment) Act, 1994, w. e. f. 5.11.1994. 

6. The Tripura Sales Tax (Sixth Amendmenl) Act 1995, w. e. f. 5.5.1995. 

7. The Tripura Sales Tax (Seventh Amendment) Act, 1996, w. e. f. 3 1 -3.1996. 

8. The Tripura Sales Tax (Eighth Amend~nent) Acc, 2000, w. e. f. 27.2.2000. 

9. The Tripura Sales Tax (Ninth Amendment) Act, 2000, w. e. i. 27.7.2000. 

10. The Tripura Sales Tax (Tenth Amendment) Acc, 2001, w. e. f. 3 1.8.2001. 
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